FORM G
INVITATION FOR EXPRESSION OF INTEREST
OF INDIRAPURAM HABITAT CENTRE PRIVATE LIMITED
OPERATING IN REAL ESTATE AT
GHAZIABAD, UTTAR PRADESH
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sl No.

RELEVANT PARTICULARS

L.

Name of the corporate debtor
along with PAN & CIN

INDIRAPURAM HABITAT CENTRE
PRIVATE LIMITED

PAN: AAGCS4747R

CIN: U74899DL2002PTC114606

Address of the registered office

Unit No 154, F.F, Aggarwal Shopping Center,
Plot No.2, LSC, Block-CD, Pitampura, Delhi-
110034

(O8]

URL of website

www.ihcentre.in

Details of place where majority
of fixed assets are located

Indirapuram, Ghaziabad, Uttar Pradesh

Installed capacity of main
products/ services

IHCPL project is divided in three phases (I, II
& III). The project was planned for 1.92 FAR
having three objectives, (Socio-cultural- 45%,
Commercial- 28%, Recreational- 27%). Phase-
I is complete and part-OC has been obtained.
Construction of Phase-II & I1I shall have to be
completed as per the area available, mentioned

below: -
Phase

Available
(Sq. Ft.)
3,527
16,849
79,760
13,685
17,596
40,000
2,05,474
3,76,891 |

Floor Category

Recreational
Recreational
Recreational
Recreational
Commercial
Recreational
Socio-cultural

I 2" Eloor

11 21 Floor

I 3" Floor

11 Club Suites
I Q Block, GF
111 Q Block, FF
111 Unconstructed
Total

Note:

The unconstructed area of approx. 2,05,474 Sq.
Ft. in Phase-III is non-transferable.

The achievable FAR as per the initial
consultation with Architect, M/s G. P. Mathur
& Associates, the architecture design and
development drawings is 2.4 1. However, this is
subject to final discussion to be held with the
architect as well as GDA.

Quantity and value of main
products/ services sold in last
financial year

NIL
NOT APPLICABLE




7. Number of employees/ Employees- 10 (Ten)
workmen Workmen- 0

8. Further details including last Prospective Resolution Applicant may submit
available financial statements | the request to the Resolution Professional by
(with schedules) of two years, | mail at irp.indirapuram@gmeil.com and/or
lists of creditors are available | nksharma.fcs@gmail.com
at URL: URL: www.ihcentre.in

9. Eligibility for resolution Prospective Resolution Applicant may submit
applicants under section the request to the Resolution Professional by
25(2)(h) of the Code is mail at irp.indirapuram(@gmail.com and/or
available at URL: nksharma.fes@gmail.com

URL: www.ihcentre.in

10. Last date for receipt of 16.10.2025
expression of interest

11. Date of issue of provisional list | 21.10.2025
of prospective resolution
applicants .

12. Last date for submission of 26.10.2025
objections to provisional list

13. Date of issue of final list of 31.10.2025
prospective resolution
applicants

14. Date of issue of information 05.11.2025
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants

15. Last date for submission of 04.12.2025
resolution plans

16. Process email id to submit irp.indirapuram(@gmail.com and/or
Expression of Interest nksharma.fcs@gmail.com

17. Detail of Corporate debtor’s Reg. No. UDYAM-DL-06-0007741
registration status as MSME dated 05.12.2020

Note:

This invitation for expression of interest is for submission of resolution plan for the
Corporate Debtor as a going concern and project wise plan in terms of Regulation 36A(1) of
the Insolvency & Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016 on as is where basis, as is what is basis, no recourse basis, of the
Corporate Debtor.

Date: 01.10.2025
Place: Gurgaon

esolution Professional
Indirapuram Habitat Centre Private Limited
IBBI/IPA-002/IPN00125/2017-2018/10294
AFA Valid up to 31.12.2025

D-1/2, Welcomgroup CGHS, Plot No. 6,
Sector-3, Dwarka New Delhi-78
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FORM G
INVTTATION FOR EXPRESSION OF INTEREST FOR
VAYL PUTRA CONSTRUCTIONS PRIVATE LIMITED
[Undar Sub Reguialicn {1} of Beguialion 364 of tha nsohency and Bankruplcy Board of India
|ingalvency BMessiulicn Frocess by l:]l'l""."lﬁl’lll-. F‘e:rsl:l'lﬁ:l Hl,‘:*:_u,.'ﬂll(lus S16)

RELEVANT PARTICULARS

i, [Mame of tha corparale deblor aleng-with VAT PLITRACONSTRUCTIONS PRIVATE LIMITED
PANICINILLP Mo CiN - UTO2IOUPZI0GPTCO32336
PAN | WACCNGHIGE

Addrass of the rapsiersd affica

|

Buidna Magar, Mo, Utiar Prackesn-201301, Indea

URL of webzite i,

Zulgal

Delais of place where majanly of assats
are locatad

Creporata debior 15 non-oparalional

& [In=talled Capacty of main products/serace | NiA

B |Quaniily end wales of main producizfsareices | N
gald in tast financial year

|7 |Mumiber of Employees’ Warkmen MIL

R | Furibsr delai nclinding Last avmiable
financial statements (wih schedules) of tao
vaara b=t pf creditors; relevent datas
subsequant avents of process e
ayadable &l

Eligib#ity of resaluton appheant under
sactian 2&5/2)h) of the Code is avedable af

1T can b ablamed fram resslulion prefessional
'.ﬂfl:r.lg"l an B-nan EI’.;JE'F.l ir be sanf on
vpcol cirpiiigmail.com

o=

It can b= abisined fram resalution professional
through an e-mail raguest io be sani on
vpopl.cipi@gmail.com

15.10. 2025

|10} Lest date for receipt al ssprassion of intarest

| 1] Date of lsgue of provisional st of prospestive | 25102025
| [resclulion applicanis

[ 2t Last date of submission of aechons o 30,40.2025
| |orovsional list

13| Date of lsaue of final list ol prospeclive 0841 ,2025

randulion F.I|!-|:I|I.“:.'-|I'I|.‘|

fdlDkate o Issue of infarmaban mamarancum,
ayakiglion matne and "E!";UEE-': far reaajutan
plans bo prospeciive resclution applicants

15/ Last cate for submession of reselulion plans
16| Pracess amail id o submil Expression al

A0, 102020

28,11 2025
ypcalcirpERgmail com

ol

M, Shivanznd Chaudnary

Resalwtion Professional

Rag. Mo.: FRENPA-O0/IP-P-C2661 2021 -2 0221 4045
P-3046, Logix Biassom County, Moida Sector-137

Data : 0192025 Gautam Biddha Nagar (Utar Pradash)

DEMAND NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, (“the Act”) read with rule 3 (1) of
the Security Interest (Enforcement) Rules 2002.

The undersigned being the Authorized Officer of the Edelweiss Asset Reconstruction Company
Limited (“EARC”) under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002. In exercise of powers conferred under the Section 13 (12) of the Act
read with rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued
Demand Notice under section 13 (2) of The Act, calling upon the following borrower(s), to repay the
amounts mentioned in the respective Demand Notice issued to them the details of which are given
below. As security for due repayment of the loan, the following assets have been mortgaged to EARC
by the said borrower(s) respectively.

In terms of section 5 of the SARFAESI Act, Original Lender has unconditionally and irrevocably
assigned below loan accounts along with underlying security to Edelweiss Asset Reconstruction
Company Limited, also acting in its capacity as Trustee of various trusts mentioned herein below
vide Assignment Agreements. Pursuant to this assignment, all the rights of the Original Lender have
been transferred to “EARC”. EARC is now the Secured Creditor in respect of the said Loan Accounts.
EARC is vested with all the powers, authorities, right and title to further pursue proceedings under the
provisions of the SARFAESI Act in order to realize the dues standing in the said Loan Accounts.

In connection with above, Notice is hereby given once again, to the Borrower(s) to pay EARC, with-
in 60 days from the publication of this notice, the amounts indicated herein below, together with fur-
ther interest as detailed in the said Demand Notice, from the date(s) mentioned below till the date of
payment and/or realization, payable

Sl Name Of The Borrower(s)/ Demand Notice |Assignor & Details
No| Co-Borrower (s)/Loan Account Number Date & Amount of the Trust
SANJAY SINGH(BORROWER) Rs. 59,28,686.83/-| Essel Finance
REKHA SANJAY (CO-BORROWER) (4943927.73 + | Business Loan
1. Loan Account Number:- 984759.10) Ltd. & EARC
106MSM001021092, 106MSMO001034959 &22,09.2025 | TRUST SC 435

Description Of Property:- All that piece and parcel of Plot bearing No. 9-C and constructed
measuring 112.50 Sq.yds. i.e. 94.06 Sq.mtrs comprised in Khasra No. 821/2/1, situated at
Hanuman Khand,Gulab Vatika Village, Bahata Hazipur ParganalLoni, Tehsil and Distt.
Ghaziabad, UP Bounded in East- 30 Feet Road, West- Plot No. 9, North- Part of Plot No. 9,
South - Plot of Rakesh (Part of Plot No. 9 C)

Plage : Woida For Wayu Putra Construchons Privale Limifad

Form No.3
(SeeRegulation-13(1)(a)

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor SCO 33-34-35 Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
Case No.: OA/367/2025
Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

Exh. No.: 27561
HDFC BANK
VS
To, LT NITIN SINGH TANWAR

(1) LT NITIN SINGH TANWAR

D/W/S/O-Sh. Naresh Pal Tanwar

LATE NITIN SINGH TANWAR SON OF SHRI NARESH PAL TANWAR,
R/O E-29/1 MH LINES NEAR TANK CHOWRAHA, MATHURA CANTT.
UP -281001 Mathura, UTTAR PRADESH - 281001

(2) SMT SITA TANWAR

W/O SH. NARESH PAL TANWAR, R/O E-29-1, MH LINES, NEAR TANK
CHOWREAHA, MATHURA CANTT.,, UP

W/O SH. NARESH PAL TANWAR, R/O E-29-1, MH LINES, NEAR TANK
CHOWREAHA, MATHURA CANTT.,, UP

MATHURA, UTTAR PRADESH-281001

SUMMONS

WHEREAS, OA/367/2025 was listed before Hon'ble Presiding Officer/
Registraron 07/08/2025.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice on
the said Application under section 19(4) of the Act, (OA) filed against you
for recovery of debtsof Rs. 3040468/- (application along with copies of
documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under :-
(i) to show cause within thirty days of the service of summons as to why
relief prayed for should not be granted;
(i) to disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application;
(iii) you are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under serial number 3A of the
original application, pending hearing and disposal of the application for
attachment of properties;
(iv) You shall not transfer by way of sale, lease or otherwise, exceptin the
ordinary course of his business any of the assets over which security
interest is created and/or other assets and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding security interest over such
assets.
You are also directed file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on 09/10/2025
at 10:30 A.M. failing with the application shall be heard and decided in
your absence.
Given under my hand and the seal of this Tribunal on this date:20/08/2025.

Signature of the Officer Authorised issues summons
Note: Strike out whichever is not applicable.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

INDIRAPURAM HABITAT CENTRE PRIVATE LIMITED
OPERATING IN REAL ESTATE AT GHAZIABAD, UTTAR PRADESH
(Under sub-reguiation (1) of regulation 364 of the Insolvency and Bankruptcy Board
qf Ind!a {insoivency Resclution Process f:_ur Corporale Persons) Hegylﬁtinns 2018)
RELEVANT PARTICULARS

.| Name of the Corporate Debtor INDIRAPURAM HABITAT CENTRE PRIVATE LIMITED
along with PAN/CIN/LLP No. | CIN: UT20580L 2002 PTC T 14606 | PAN No.: AAGCSETATR

Z | Address of the registerad offica | Unit No 154, FF, Aggarwal Shopping Center, Piot
W2, LEC, Block-CD, Pitampura, Delhi-110034

: www.ihcenire.in
Indirgpuram, Ghaziabad, Uitar Pradesh

| URL of wabsite

4. | Details of place wihere majority
|af fixed assets are located

5. | Installed capacity of main

producis’ services

L

HCPL project is divided & three phasas (|, 11& 1),
The project was planned for 1.92 FAR having three
ohjectives, (Socio-cullural- 45%, Commercial- 28%,
Recrealional-2 %), Phase-1 Is complete and part-
00 has been oblained, Conslruction of Phasa-l|
&l shall have o be complated 25 per the area
avallable, menlionsd below, -

Phase Floor Available | Category
. {Sq. Ft) |
| 2 Floos 1axY Recraational
II el Floor {6 844 Recraational
Il Ind Floor 79,760 Recraational
Il Club Sultes 13,6485 Recreational
I 0 Black, GF 17586 Coarmmiencial
(] O Block, FF 40,000 Recraational
I | Unconstructed | 205474 | Socio<cultural
Tatal 376,891

Note: The unconstrucled area of approx. 2,068,474
&g, FL i Phasze-Ill is non-transfarable. The
achievable FAR =8 per the inilial consuifation with
Architect, Mis G P. If-d::r.hur & Associates, the
architectuns design and development drawings is
2.41. However, this is subsect 1o linal discussion 1o
. . | be held with the architect as well as GDA
6. | Cuamtity & vatue of main products! | NIL
| services soid in tast financial year | NOT APPLICABLE
7. | Number of emplovess’ workimen | Employvees- 10 (Ten), Workmen- 0

8, | Further dedails induding la=t available | Prospective Resolution Applicantmay submit
financial stalemeants (with schedules) | the request to the Resolution Professional by
of bwo years, lists of creditors, relewant | mail at irp.indirapurami@gmail.com and'or
dates for subsequent evanls of the nksharma.fes@gmail.com

| process are avadable ab:  URL: www.ihcentre,in _
Eligibility for resolution applicants | Prospective Resolution Applicant may submit
under saction 25024 h) ol the the request o the Resolution Professional by

| Gode i available at miail at irp.indirapurami@gmall.com and'or

nksharma.fes@gmail.com
| URL: www.ihcentre.in

[E=)

10| Last date for receipt of expression | 16,10.2025
| of intarast R

11| Date of issue of provisional list of | 29,10,2025

_| prospective resoiution apphicants |

12| Last date for subimission of 26.10.2025
|objections to provisional list |

13, Date of issue of final list of 31.10.2025
| prospechve resolution apphcants |

4. Date of issue of information 05.11.2025
memorandum, evaluabon matmx
and request for resolution plan ko
| prospective resolution appicants

15, Last date for submission of 04.12.2025

resolution plans
16, Process amall id to submit

; irp.indirapuram@gmail.com andior
Expression of Intarast

nksharma.fes@gmail.com
17| Details of the corporate deblor’s . | Regn. No: UDYAM-DL-06-0007741

| registration status as MSME | dated 05.12 2020
Note: This inwilalion Tor exprassion of mferest s for submission of resalution plan for the
Conporate Debbor &5 & going concarm and project wise plan in terms of Regulatan 3641) ofthe
Insolvancy & Banknuptoy Board of India (Inscivency Resolullon Process for Corporate Parsons)
Regulatans, 2016 on as s whees basis, a5 is whal 15 basiz, norecaurse basis, of the Corparale
Debdor s

Dt - 01.10,2025
Place: Gurgaon . _ Narender Kumar Sharma
Resolution Professional for Indirmpuram Hahitat Centre Privaie Limited
Regn. No.: IBENPA-D02/IPRODT25/2017-2018/90204 | AFA Valid up to: 31.12 2025
Add.: D172, Walcomgroup CGHS, Piot No. B, Sector-3, Dwarka New Delh-T8

If the said Borrowers shall fail to make payment to EARC as aforesaid, EARC shall proceed
against the above secured assets under the section 13 (4) of the Act and applicable rules,
entirely at the risks of the said Borrower(s) as to costs and consequences. The borrowers are
prohibited under The Act from transferring the aforesaid assets, whether by way of sale, lease
or otherwise without the prior written consent of EARC. Any person who contravenes or abets
contravention of the provisions of the Act or Rules made thereunder, shall be liable for impris-
onment and/or penalty as provided under the Act.

Date: 01.10.2025
Place: Ghaziabad

Sd/- Authorized Officer
For Edelweiss Asset Reconstruction Company Limited

Edelweiss

Astal Haconslruelan

F T
Qk,
e

Before the Central Government
Fegistrar of Companies, New Dalhi
In the matter of sulb-section (3] of section 13 of
Limefed Labiity Parinership Acl, 2008 and
rule. 17 of the Limied Lisbiity Parinership
Rules, 2009 In the matier of the Limited
Liability Partnership Act, 2008, Saction 13 (3)
AMD in the matter of Beyomd Curve
Consulting LLP having #z registered office at
“Unit no, 501, 5th fioor, ABW Elegance
Tower, Mon-Hierarchical Centre, Jasola,
MNew Delhi-110025" (Fattioner LLF)
Molice is hereby given to the General Public
that the Pefiticner LLP proposes (o make 2
petiton to Registrar of Companses, Delh
under section 13 {3) of the Limied Liabity
Partnership Acl. 2008 seeking permissian o
changs s registerad office from “Unit no.
501, 5th fioor, ABW Elegance Towor, Non-
Hierarchical Centre, Jasola, Mew Delhi-
110025" to “Unit C-1503, 15" Floor, ATS
Bouguet, Sector-132, Noida, Uttar
Pradesh-201301". Any person whoss
interest is likelyio be afected by the proposad
change of the registerad office of the LLP may
daliver or causa fo be delivered or send by
registered post, sther objeciions supported
by an affidavil slating the nature of hisfher
inkerest and grounds o opposiion fo the
Registrar of Comganies, Delhi, within 21
(tdenty one) days from the date of publication
of this notice; with & copy to the Pationer LLP
delivered at its registered office adkdress as
mentioned above, The LLP agreement with
armendment in its regislered office has been
executed ason 20-Jun-2025.7
For and on behalf of
Beyond Curve Consuiting LLP

Date | 01-Dce-2025 Sdi-

Placa - Noida Gopal Mahashwari

Before the Central Government
Registrar of Companies, Kanpur
In the matter of sub-section (3) of Section
13 of Limited Liability Partnership Act, 2008
and rule 17 of the Limited Liability
Partnership Rules, 2009
In the matter of the Limited Liability
Partnership Act, 2008, Section 13 (3)
And
In the matter of Lawsharks Associates LLP
having its registered office at Office No. F-
04, A-44, Sector-2, Noida Nearest Sector
15 Metro Station, Noida Sector 16,
Gautam Buddha Nagar, Noida, Uttar
Pradesh,201301
... Petitioner
Notice is hereby given to the General Public
that the LLP proposes to make a petition to
Registrar of Companies, Kanpur under
section 13 (3) of the Limited Liability
Partnership Act, 2008 seeking permission to
change its Registered office from the state of
“Uttar Pradesh” to the state of “Delhi”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver or
cause to be delivered or send by Registered
post of his/her objections supported by an
affidavit stating the nature of his/her interest
and grounds of opposition supported by an
affidavit to the Registrar of Companies,
Kanpur, Office of Registrar of Companies,
Uttar Pradesh, 2nd Floor, Kendriya Bhawan,
GPOABuilding, Fazalganj, Kanpur- 208012,
within 21(twenty one) days from the date of
publication of this notice with a copy to the
petitioner LLP at its registered office at the
address mentioned above.
For and on behalf of
Lawsharks Associates LLP
Sd/-
Nitin Bhardwaj
Designated Partner
DPIN: 10680237

Place: Noida
Date: 29.09.2025

ADDRESS: Office No. F-04, A-44, Sector-2
Noida Nearest Sector 15 Metro Station,
Noida Sector 16, Gautam Buddha

Nagar, Noida, Uttar Pradesh, 201301

( Hh

HITIEELL
HCHL MSAGG FIMANICE

HINDUJA HOUSING FINANCE LIMITED

Registered Dffice: No, 167-169, Ind Floor,

Anna Salal, 3aidapet, Chennal-800015

Branch office; 311 & 312, GO ML, Korthex Towers-
A0 Metaii Subhash Place, New Delhi-110034
PUBLIC NOTICE OF PHYSICAL
POSSESSION OF IMMOVABLE
PROPERTY

Ta,

1.MR. ABBASALI

H.MNo T3 Sahipur Market BH Biock,

ShalimarBagh Dedi-110058
..Borrowar

2. MRS, AWIDA

H.Mo T3 Saheur Market BH Block,

Shalimar Bagh Dei-110058
..Co-Borrower

LAN - HRIGGN/FRBD/ADROOD1 248,
Whereas vide Order dated 21062025
passed by Office of Ld. District Magisirate
{sautam Budh Nagarihe physical possession
af the property being All that piece and parcel
of Residential Flat Ne 104 On First Floar |
without roof rights} anea measunng T5 &g
mirs Built On Plot 44, 45, 46, & 47, Khasra
Mo. 3ka, Colony Shiv Shankar Vabika,
sifuated in Krishna Madhav Society, Village
Chhaprola, Pargana & Tehsd Dadri, Distnct
autam Budh Nagar UP has been taken
aver by M's Hinduja Housing Financs Lid. on
809 A,

The bornowers in particular and the public n
general are hensby cautioned nat to deal with
the - proparty and any dealings with tha
property will be subiect to the chargs of M's
Hinduja Housing Fnance Ltd.

Hh

P LB,
HECPL SRS - LA

HINDUJA HOUSING FINANCE LIMITED
Registered Cffice: Na, 167-16%, 2nd Floor,
#nna Salai, Sakdapet, Chennai-E00015

Branch offece; 311 & 312 GO ITL, Marthex Towers-
A8, Mataji Subhash Place, New Delhi-110034
PUBLIC NOTICE OF PHYSICAL
POSSESSION OF IMMOVABLE
PROPERTY

Ta,
1. ME. AMIT KUMAR
H Mo 208 Sec-d
Chiranjeay Vihar, Ghazabad,
Itar Pradash-201004
. porrower

2. MRS, GUDIYAAMIT KUMAR
H.No 238, Sec-2
Cheanjeay Vihar, Ghazabad,
ILtsr Pradesh-201004

. Co-Borrower

LAN - DL/DEL/DLHUAD00000923,
Whereas vide Order dabed 22052025
passed by Office of Ld. District Magistrate
Gautam Budh Nagar the physical possession
af the property being All that piece and parcal
of Residential Flai Mo U.G-03. on Upper
Ground Floce Without Foof Righis, in Block A
area measuring 85.55 sq yards (e 71.52 59
miirs Oul of Khasra No 13 siluated at Anrmol
Residency, m the village Girdhampur Sunarsd
Pargana & Tahsil Dadn District Gautam Budh
Magar UP has been faken over by Ms
Hinduja Housing Finance Lid. on
26.08 2025

The borrowers in paricular and the public in
fqanaral are heraby cawtioned not to deal with
fhe property -and any dealings with the
property will be suteect bo the charge of Mis
Hinduja Howsing Finance Ltd

B Authorised Officer
Dated : 27-09-2025  For Hinduja Housing

Place : Dalhi Finance Limited

Authorized Officer
Dated - 27-03-2025  For Hinduja Housing
Place : Delhi Finance Limited

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES OMNLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA. Initial Public Offer of equity shares on the main board of
BSE Limited (“BSE") and National Stock Exchange of India Limited (“NSE", and together with BSE, the “Stock Exchanges”) in compliance with Chapter Il of the Securities and Exchange Board of India
(Issue of Capital and Disclosure Requirements) Regulations, 2018, as amended (“SEBI ICDR REGULATIONS, 2018™).

PUBLIC ANNOUNCEMENT

wework

| N

DIA

WEWORK INDIA MANAGEMENT LIMITED

Qur Company was incorporated as *Halosaur Bengaluru Private Limited” on May 13, 2016, a5 & private limited company under the Companigs &cf 2013, at Bengaluru, Karnaiaka pursuant 1o a cerificate of incorporation issued by the Central Registration
Centre {"CRC"). Subseguenily, pursuant to a resolution passed by our Board dated November 29, 2016, and a special resolution passed by our Sharehalders dated December 10, 2016, the name of our Company was changed to “WeWork India Management
Privale Limited”, and a fresh certificate of incorporation dated December 23, 2016, was issued by the Registrar of Companies, Karnalaka al Bengaluru (“RoC™). Upon the conversion of our Company into a public limited company, pursuant 1o a resolulion

NOTICE TO INVESTORS

OUR PROMOTERS: JITENDRA MOHANDAS VIRWANI, KARAN VIRWANI AND EMBASSY BUILDCON LLP

{Please scan this
R code to view
the RHP)

passed by our Board on September 27, 2024, and a spacial resolution passiad by our Sharaholdars on Octobar 18, 2024, the name of our Company was changed (o “WeWoark India Management Limited”, and a frash certificate of incorporation dated November
19, 2024, was issued by the Regisirar of Companies, Ceniral Procassing Centre. For details of changes in the regésiered office of our Company, see “History and Certain Corporate Matters - Changes in the registered office” on page 309 of the red
herring prospectus dated September 27, 2025 (“RHP" or “Red Herring Prospectus”) filed with the RoC.,
Corporate Identity Number; UT£300KAZ016PLC09322T; Registered and Corporate Office: 67 Floor, Prestige Cenftral 38, Infantry Road, Shivap Magar, Bengaluru - 560 001, Kamataka, India

Contact Person: Udayan Shukla, Company Secretary and Compliance Officer; E-mail: cswwi@wework co.in; Tel: +31 85 8456 4500; Website: hitps:/iwework.co.in/

INITIAL PUBLIC OFFERING OF UP TO 46,296,296 EQUITY SHARES BEARING FACE VALUE OF ¥ 10 EACH (THE “EQUITY SHARES™) OF WEWORK INDIA MANAGEMENT LIMITED (“COMPANY" OR “ISSUER™) FOR CASH AT A PRICE OF I[=] PER
EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥[«] PER EQUITY SHARE (THE “"OFFER PRICE") AGGREGATING TO ¥[«] MILLION THROUGH AN OFFER FOR SALE (THE "OFFER") OF UP TO 35,402,790 EQUITY SHARES BY THE
PROMOTER SELLING SHAREHOLDER AGGREGATING TO <[e] MILLION AND UP TO 10,893,506 EQUITY SHARES BY THE INVESTOR SELLING SHAREHOLDER AGGREGATING TO <[e] MILLION (COLLECTIVELY, THE "SELLING
SHAREHOLDERS™) (THE “OFFER FOR SALE" AND SUCH EQUITY SHARES, THE "OFFERED SHARES"),

THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH, AGGREGATING TO ¥ 35.00 MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR
COMPANY FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE “EMPLOYEE RESERVATION PORTION™), THE OFFER LESS THE EMPLOYEE RESERVATION PORTION 15 HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER
AND THE NET OFFER SHALL CONSTITUTE [»]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, OFFER A DISCOUNT OF 60 ON
THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"}.

This Addendurm is in reference io the Red Hering Prospecius dated Seplember 27, 2025 fled with the BoC, 3EBI and the Stock Exchanges in relation to the Offer. In fhis regard, potential Bidders should note the following

i

Past the filing of the Red Herring Prospectus, Vinay Bansal {he "Petitioner”) fded a wril pelition under Article 226 of the Conslitubon of India before the High Court of Judicature at Bombay, which was served on us on September 30, 2025,

The Petdicner alleges that; {a) the "WeWaork™ brand iz a key driver of invesior imterest-and the terms of its use favour the interest of our Promoters over that of our Company; (b} our Company has been consistenty making losses over several vears and the
procesds of the Offer will not create any fangible assets; (c) the Offer proceeds are substantiafly earmarked fo provide an exit 12 our Promoter, Emizassy Buildcon LLP, rether than for our Company’s long-term growth; and (d} dischosures are ingdequaie
regarding cnminal cases pending against Promoters and Direclors, Jiendra Mohandas Virwani and Baran Virwani. The Petitioner further contends that SEBI should act under sechion 114 of the SEBI Act. 15892 and the DEHF ought 1o have been rejecied

!‘\.I

under paragraphs 1.2, 1.3, and 1.5 of the SEBI (Rejection of Draft Offer Documents) Order, 2012,

Inihis regard, the Pelitioner seeks, among othars: (iy a wril of mandamus directing SEBI to-act on his complainizs regarding the DRHF, {if) a writ of mandamus directing SEB fo invesiigate his allegations. refurn the DRHP and RHP filed by the Company, and
hold the Offer in abeyance pending such investigation; or, in the alternatve, pending the heaning and disposal of the wnit, (i} an order directing: SEBI to reguire our Company to amend the BHP disclosures as necessary to protect the interast of refail
srveators. The matier i currandly pending. For detalls in respect of complaint from the Petitionar on the DRHP and our responses therelo, please refer o risk facior titled *26. Post the filing of the Draft Red Harring Prospectus, cerfain complaints have
been made against our Company, some of our Promaoders and some members of our Promoter Group by certain parties to, inter alia, SEBI, the BRLMs and the Registrar to the Offer, as applicable, Such complainis may adversely affect our
repirtation, business and would require us fo incur expenditure in defending such legal claims. There is no assurance that there will not be further compilaints against our Company, Promoters and members of our Promoler Group which
might divert the time, attention and resources of cur management” on page 68 of the RHP.

Pozi the filing of the Red Herring Prospachis, & writ pefition dated September 30, 2025 ("Petition™) was filed by Hemani Kulshrestha {"'Petitioner”) before the High Court of Judicature at Bombay under Article 226 of the Constitition of India.

The Palitioner, infier alia, alleges thal daspite his complaint dated September 25, 2025, alleging material nen-disclosure, no rectification was made in the Red Herring Prospeclus. The Petitioner further conlends that the DRHP and the RHP conceal the stalus
and consaquences of criminal proceedings involving economic offences against our Promoters. Further, the Pettioner asserts that our Company has deliberately omitted in providing a material dssclosure in the DRHP with respect fo the criminal proceadings
niliatad against our Promoters, e FIR fed by the Enforcement Directorate and chargeshest under the Pravenbon of Money Laundering Act, and the chargeshaat filed by Central Bureau of Investigation under IPC, each against our Pramotes, Jitendra

Mohandas Virwani. The Patition also alleges that our Promoters hava bean involved in multipe litigations involving corruption, criminal conspiracy and monay laundaring charges and cannot be entrested with holding positions., Furthes, the Patition statas that
failure o update the BHP s misleading and prejudices the interest of polential imestors.

In this regard, the Petitioner seeks, amaong others, {1} issue wiit of mandamus drecting SEBI 1o dispose of his complamt dated September 28, 2025; (i) a direction o SEBI 1o ensure appropriale disclosure of all criminal praceedings ralating 1o the Promoters;
(i} & diraction o SEBI to investigate and take appropriale action against our Company for non-disciosure; (Iv) pending hearing and final disposal of the Pelition, on order o keep the Offer in abeyance; or In the altermabive, (v) direct SEBI [ denect our
Company o amand the desclosures as would be considered necassary, The matter is currantly panding

For defails in respect of complaint from the Pefitioner on the DRHP and our responses therelo, please refer to risk factor tifled " 26. Post the filing of the Draft Red Herring Prospectus, cerfain complaints have been made against owr Company, some of
our Promoters and some members of our Promoter Group by certain parties to, inter alia, SEBI, the BRLMs and the Registrar to the Offer, as applicable. Such complaints may adversely affect our reputation, business and would require us to
incur expenditure in defending such legal claims. There is no assurance that there will not be further complaints against our Company, Promoters and members of our Promaoter Group which might diver? the time, attention and resources of

our managament.” on page 68 of the RHP.

L

In Bght of the above writ petitions, the fourih row of the {able in sections tlled "Summary of the Offer Document- Summary of Outstanding Litigation” and "Risk Factors-12. Our Company, Subsidiaries, Promoters, Group Companies, KMPs, SMPs

amnd Directors are involved in outstanding legal proceedings and any adverse outcome in any of these proceedings may adversely impact our business, reputation, financial condition and results of operations.” on pages 21 and 55 of the BHP,
respectivaly shall be updated as saf out bedow under the column *Ofher material Niigation™

Tax
proceedings

Criminal
proceadings

Hame of entity

Actions by statutory or

regulatory authorities

Disciplinary actions including penaity imposed by SEBI or Stock
Exchanges against our Promoters in the last five financial years

Other material litigation

Aggregate amount invohved
{% in million)

Company

Aozinstour Company 1 23

1

NA

J

1,743.88

B

responded, such complaimt and responses tharato will ba made part of material docemeant for inspection under the section “Material Contracts and Documents for Inspection”,

BOOK RUNNING LEAD MANAGERS

Subsequent fo the liling of the RHP, the Company has also received two complaints, each daled September 28, 2025, from Hemant Kulshrestha and Subham Rawa. The Company and the BRLMs are in the process of responding o these complaints. Once

REGISTRAR TO THE OFFER

Appasaheb Marathe Marg
Prabhadevi, Mumbai - 400 025
Maharashtra, india

Tel: +91 22 6630 3030 | 3262
E-mail: WeWork.ipof@smfl.com
Website: waw jmil.com
Investor grievance email:
grievance ibdijmfi.com

Marathe Marg, Prabhadeyi, Mumbad -
400 023, Maharashira, India

Tel: + 51 22 6507 7100

E-mail: wewaork.ipofcicisecuniiies, com
Websibe: wenw.icicisecunties.com
Investor grievance e-mail:
customercare@icicisacurilies com
Contact Person: Rahu Sharma/

Foing, Mumbai - 400 021,
Maharashira, India

Tel: + 91 22 4356 2000

E-mail: WelWork IPOiEieffenes.com
Website: www efienies.com
Investor grievance e-mail:
fipl-grievancef@jeferas.com
Contact Person: Suhani Bhareja

Bandra Kuria Complex, Bandra (Easl),
Mumizai - 400 051

Maharashlra, Indsa

Tal:+81 22 4336 0000

E-mail: Wework ipoi@kotak_com

Website: hfips:\invesimentbank kotak.com
Investor grievance e-mail:
kmecredressal@otak.com

Senagati Bapat Marg, Lower Parel,
Numbsad - 400 013

Maharashlra Indiz

Tel: + 91 22 4876 5600

E-mail: WelWork.|POE360. One
Website: waww 260008

Investor grievance e-mail:
sacralanal @360 ona

( .. - kotak 8 YMUFEG vrcim
JJH F|lm|ﬂ| 'i'rc'c, SECU-”'“ES JEHE“E‘S it ment Banking E () U
JM Financial Limited ICIC] Securities Limited JeHeries India Private Limited Rotak Mahindra Capital Company Limited | 360 ONE WAM Limited MUFG Intime India Private Limited
7" Fhoor, Cnargy, ICICI Ventura House, Appasaheh Level 16, Express Towers, Nariman | 27 BKC, 17 Floor, Piot No. C 27, "G" Block, | 380 One Cenlre, Kamala Cily. (Farmerly Link Infime India Private Limited)

C-109, 18 Floor, 247 Park,

Lzl Bahadur Shashin Marg, Vikhroli West
Mumbai - 400 083, Maharashira, India

Tel: +91 810 B11 4949

E-mail: weworkindia.ipo@in.mpms mufg.com
Wabsite: www.in.mpms.mufg.com

Investor grievance 10;

weworkindia. ipo@in. mpms, mufy.com

Contact Persen: Prachee Dhun | Abhigl Diwan SEBI Registration No.: Contact Person: Ganezh Rang Contact Parson: Prashant Mody Contact Person: Shanli Gopalkrishnan
SEBI Registration No.: SEBI Registration No.: INMOD00T1443 SEBI Registration Mo.: INMOOOR0ET04 SEB| Registration MNo.: SEBI Registration No.: INRODOO040568
INMOOCO10361 INBADDOCE1178 INMDODD1 2801
For WEWORK INDIA MANAGEMENT LIMITED
On bahall of the Board of Ditaciors
adi-
Place: Bengaluni Udayan Shukla

Date: September 30, 2025

ompany Secretary and Compliance Dificsr

WEWORK INDIA MANAGEMENT LIMITED is propesing, suliact to applicable statulory and requiatory raquiremants, receipt of requisite approvals, markel condilions and ofher conssderabons, b make an initial public affering of its Equity Shares and has fled the
RHP with RoC on September 27, 2025. The RHF is available on the website of SEBI at www sebi.gov.n, as well as on the websites of the Stock Exchangesi.e. BSE and NSE at www bseindia,com and www.nseindia.com, respactvely. on the website of the Company
at hitpsfwework colind; and on the websites of the Book Running Lead Managers ['BRLMS™), i.e. JM Financial Limited, ICIC] Secarites Lirmited, Jefferies India Private Limited, Kotak Mahindra Capital Company Limited and 360 ONE WAM Limited at wew jmfl com
wnwicicisecurties.com, www jeffenes.com, https: mvestmentbank kotak com and www. 360 one, respectively. Any potental investors should note that imestment in equity shares involves & high degrea of isk and for details retating bo such nisk, se& 'Risk Factors'
on page 45 of the RHP filed with 3EBI and the Siock Exchanges. Polential imvestors showld notrely on the DEHF filed with SEBI and the Siock Exchanges for making any investment decision and should instead rely on the RHP, for maxing invesiment decision,

The Equity Shares have nof been and will not be registered under the United States Securities Act of 1933, as amended (the "U.5. Securities Act™) or any other applicable law of the United Siates and, unless so registered, may not be offerad or sold within the
Unitad Statas except pursuant bo an exempbon from, or in a transaction nol subject 1o, the registration requirements of the U5, Securties Act and applicable state securibes laws. Accordingly, the Equity Shares are being offerad and sold (a] in the Uniled Slatas
only 1o persons reasonaby believed iobe {as defined in Rule 1444 under the LS. Secwrilies Act and refermed io in the Crafl Red Hemring Prospecius as "U.S. QIBs"}, in transaciions exempt or nof subjecd to the registration requiremenis of the LLS. Secunties Acl,
and (b) outsida of the United States in offishore ransactions as defined in and i compliance with ender tha U.5. Securities fct Regulation 5and the applicable laws of tha jurisdiclion where those offers and sales occur. There-will be no pubsc offering in the

Umitad Stlatas.

epaper.ﬁnann'taiexpress-.cun". &

New Delhi
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Morgan Stanley

Morgan Stanley Indla Company Private Limited
Altimus, Level 30 & 40, Pandurang Budhkar Marg,
Wi, Mumbai 400 018 Maharashira, india

Tel: +81 22 118 1000

E-mail: lgindiaipoi@morganstaniey.com

Investor grievance e-mail:
investors_indiaf@morganstanley.com

Website: www morganstanley.com

Contact person: Dhruy Lowe

SEBI reqistration no.: INMOGGO11203

citi’

Citigroup Glabal Markats India Private Limitad
1202, 12" Floor, First International Financial Center
Piot Nos, C-54 & C-55, G — Block, Bandra Kurla Complex
Bandra (East), Mumbail 400 058 Maharashlra, India
Tel: #81 22 6175 2559; E-mail; [geindiaipo@citi.com
Investor grievance e-mail: investors.cgmibi@citi.com
Website: https:/'www.citigroup com/globallabo
ul-usighobal-presenceindia/discaimer

Contact parson: Sreajesh Pillai /| Abhishak Mawandiya
SEBI registration no.: INMIDDO10718

‘ AXIS CAPITAL

Axiz Capital Limited

1" Floor, Axis House, Pandurang Budhkar Marg,
Waorli, Mumnbai 400 025, Maharashira, Indis

Tel: +91 22 4325 2183

E-mail: lgindia_ipo@axiscap.in

Investor grievance e-mail:
complaintsf@aascap.in

Website: www.axiscapital co.in

Contact parson: Jigar Jain

SEBI Registration: INMOD0012029

JPMorgan

J.P. Morgan India Private Limited

J.P. Morgan Tower, Off C3T Road, Kalina

Santacnuz East, Murmbal 400 098 Maharashtra, Inds
Tel: +91 22 6157 3000

E-mail: LGEIL_IPO@jpmorgan.cam

Investor grievance a-mail:
investarsmb.,jpmipl @ pmorgan.com

Website: www.jpmipl.com

Contact parson: Mesi Panchal | Rishank Chheda
SEBI registration no.: INMOOOO0Z3T0

REGISTRAR TO THE OFFER

A KFINTECH

EEPEREEHEB T TRARSEFG W &

BofA SECURITIES %7

Bof& Securities India Limited

Ground Floor, "A7 Wing, One BKC, "G Block, Bandra Kurla
Complex, Bandra (East), Mumbai 400 051 Maharashira, India
Tel: +81 22 G632 8000

E-mall: do.goib_in_lgeil_iped@bofa.com

Imvastor grievance e-mail:
dg.india_merchantbankingi@bofa.com

Website: htps-ibusiness bofa.com/bofas-india

Contact parson: Devyani Yadav | Ra) Badmutha

SEBI ragistration no.: INMODOO11625

KFin Technologles Limited

Selenium Tower B, Plot Mo.31-32, Gachibowli, Financial
District, Nanakramguda, Senlingampally

Hyderabad 500 (32 Telangana, India

Ted: +91 40 6796 2222/ 1800 309 4001

E-mail: lgelecironics.ipof@&fintech. com

Investor grievance e-mail; einward nsimkiintech.com
Website: www kfintech.com

Contact person: M Murali Krishna

SEBI registration no.: INROGOOD0Z2Y

COMPANY SECRETARY AND COMPLIANCE OFFICER

Anuj Goyal, LG ELECTRONICS INDIA LIMITED
16" - 207 Floor, C-001, Tower D, KP Tower, Sactor 168, Noida 201 301 Uttar Pradesh, India. Tel: 481 120 651 6700; E-mall: cqc.india@lge.com; Website: www.ky.com/in!

Bidders can contact our Company Sacratary and Compliance Officer, the BRLMS or the Registrar to the Offer in case of any pre-Offer or post-Offer redated problems, such as non-receipl of letters of Allotmeant, non-cradit of Allotted Equity Shares in tha respective beneficiany account, non-receipt of refund orders or non-receipt of funds by elactronic mode, atc. For

all Offer-related quenes and for redressal of complaints, imvestors may alsowrite to the BRLMs.

AVAILABILITY OF THE RHP: Investors are advised to refar to the RHP and the “Risk Facfors™ beginning on paga 38 of the RHP before applying inthe Offiar, A copy of the RHP will be
made available on the wabsite of SEBI at www_ sebi.govin and iz availabla on the wabsites of the BRELMs. Axis Capital Limited af www axiscapital cocin, Citigroup Global Markets India
Private Limited at hitps:!fwww.citigroup.comigiobal'about-ys/global-presenceindia’disclainer. Morgan Stanley India Company Private Limited at www.morganstaniey.com, J.P.
Morgan India Private Limited at www jpmipl.com and Bof& Secunties India Limited at htps:fbusiness. bofa.com/bofas-india and at the website of the Company, LG ELECTRONICS
INDIA LIMITED at www.lg.comfin' and the websites of the Stock Exchanges. for BSE Limited at www.bseindia.com and for National Stock Exchange of India Limited at
W Naeindia.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospecius shall be availabée on the website of the Company, the BRLMs and the Registrar tothe Ofier at:
werw lg.comiind, weww.axiscapifal.couin, hitpsJiwww citigroup.comdglobal/about-us/global-presencelindiaidizsclaimer, www.morganstaniey.com, www.jpmipl.com,
hitps-business. bofa.com'bofas-india and www kdintech.com, respeciivety,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Farm can be obtsined from the Registered Office of our Company, LG ELECTRONICS INDIA LIMITED: Tel:
+01 120651 6700, BRLMS; Axis Capital Limited, Tel; +31 22 4325 2183; Catigroup Global Markets India Private Limited, Tel: +91 22 6175 99:00; Morgan Stanley India Company Private
Limited, Tel: +91 22 6118 1000; J & Morgan India Private Lirdbed, Tet: +91 22 6157 3000; Bofd Secunities India Limited, Tel; +971 22 6632 3000 and Syndicate Members: Axis Capital
Limited, Tel: +91 22 4325 2183; Ciligroup Global Markets India Private Limited, Tel: +91 22 6175 9929, Morgan Stanley India Company Private Limited, Tel; +91 226113 1000; J P

SUB-SYNDICATE MEMBERS: Axis Securities Limited, Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Anand Share Consultancy, ANS Pyt Limited,
Azit C Mehita Investmeant Intermediates Limited, G Raj & Co. (Consulftanis) Limited, HOFC Sacurities, ICICI Securitias Limifad, IFL Securities Linded, Innovate Securitias Pyt Limited,
Jhaveri Securities, JM Financial Services Limited, Kalpataru MultipSer Limited, Keynobe Capitals Limited, BJMC Capital Marke! Services Limited, Kotak Saecurities Limited,
Lakshmizhree Invesiment & Sacurities Pyt Limited, LKP Securities Limited; Marwadi Shares & Finance, Mofilal Oswal Financial Services Limdted, Mirmal Bang Securifies Pyt Limited,
Nuvana Wealth and Invesiment Limited, Patel Wealth Advisors Pt Limited, Prabhudas Lilladher Pyt Limited, Pravin Ratilal Share & Stock Brokers Limited, RE Equity Brokers Pt
Limited, SBICAP Securities Lirnited, Sharekhan Limited, SMC Global Sacurities Liited, Tanna Financial Services and Yes Securities (India) Limited.
ESCROW COLLECTION BANKS: ICICI Bank Limited and HDFC Bank Limited. | PUBLIC OFFER ACCOUNT BANK: fxis Bank Limited,
REFUND BANKS: ICIC| Bank Limited and HOFC Bank Limitad
SPONSOR BANKIs): Axiz Bank Limited, HDFG Bank Limited and ICIC] Bank Limited,
UPIL: UPI Bidders can also Bid through UPI Mechanism.
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For LG ELECTRONICS INDIA LIMITED

On behalf of the Board of Déreciors

Sd-
Anu| Goyal
Commpany Secratary and Compliance Officer

Morgan India Private Limited, Tel: #31 22 6157 3000; BofA Securities India Limited. Tel: +31 22 6632 8000, Registered Brokers, SC58s, Designated RTA Locafions and Designated
COP Locations for parbcipating in the Ofer. Bid cum Appscation Forms will also be available on the websies of the Stock Exchanges at www bseindia.com and www.onseindia.comand  Place: Mew Dalhi. Dalki
atall the Designated Branches of SCSBs, the listofwhich is available on the websites of the Stock Exchanges and SEBL Date: Seplember 30, 2025

LG ELECTRONICS INDIA LIMITED is proposing, subject to recelpt of requisite approvats. market conditions and other considerations, to make an inital public offer of its Eguity Shares and has filed a RHP dated Saplember 30, 2025 with the RoC. The RHP is made available on the website of the SEBI at www.sebigov.in as well as on the website of tha BRLMs |.e., Axis
Capital Limsted at www.axiscapital co.in, Citigroup Global Markeds India Private Limited at https,/www.citigroup.comiglobaliabout-us/global-presancelindialdisclaimer, Morgan Stankey India Cornpany Private Limited at www.morganstaniey.com, J.P. Morgan india Privata Limited at www.ipmigd com and Boff Securities india Limited at hitps-fbusiness_bofa.com'bofas-
india, the website of the MSE at www.nseindia.com and the website of the BSE at wrw bseindia.com and the website of the Company al waw.lg.comin/_Any potential investor should nota thal iInvestment in aquity shares invalves a high degrea of risk and for details ralating 10 such rsks, please see the section “Risk Factors ™ beqginning on page 38 of the RHP. Patential
investors should not ssly an the DRHP for making any Investment decision and mus! rely on thelr own examination of our Company and the Offer,

This public announcemeant is not an offer of secunties for sale in the United States or elsewhers, This public announcement has been prapared for publication m India only and is not for publication or distribution, directly or indirectly, in of into the Uinded States. The Equity Shares have nol been and will not be regestered under the LS, Securities Actof 1933, as amended
{the *lL.5. Securities Act”) and may not be offered or sold within the United States, except pursuant fo an exemption from, orin a transaction not subjeci to, the registration requirements of the U, S, Securities Act and applicable state secunties laws. Accordingly, the Equity Shares ans being offered and sold {a) within the Unied States solely to persons reasonably bebevad
{0 be “gualified institutional buyers” (as defined in Rule 144 Aunder the LS. Securities Act) in transactions exempt from, or not subject to, the registration requirements of the LS. Securibies Act, and (b) outside the Unded States in offshore transactions as defined in and in compliance with Regulation S under the U.S. Secunties Act and the applicable laws of the junsdiction

where those offers and sales are made, There will be no public offering of the Equity Shares inthe Unifed States. R
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THIS IS A PUBLIC AMNOUNCEMENT FOR INFORMATION PURPOSE OMLY AND IS NOT A PROSPECTUS ANNOUMCEMENT AND DOES NOT
CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCIBE FOR UNITS OR SECURITIES. NOT FOR RELEASE, PUBLICATION
OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.
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WH: 011 49267000, ST Wt H.: 1800 212 8800, SHG: customer.care@herohfl.com
Ja@Ee: ww.herohousingfinance.com | CIN: U65192DL2016PLC30148

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIAN LIMITED ("NSE EMERGE™)
IN COMPLIANCE WITH THE CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATION, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

VINOD TEXWORLD LIMITED

(Formerly known as Vinod Texworld Private Limited)

WUeh UAT: U-6, AN A, WeRi-4, AUST - 201301
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5 | T ST S S ' T AT e 1| S ) e | FAlE: 01.00.202¢ HRI FratEY wRAM fRmEz & iAo Our Company was originally incorporated as “Shree Shiv Shakti Cot-Fab Private Limited” as a private limited company, under the provisions of the
Er e peert T‘?ﬁl‘lﬁ?ﬂ‘lmﬂ‘l-_'ﬁ‘?erﬂ?TETfﬁﬁﬂTﬁ T ST wran - whags afewd Companies Act, 1956 vide Certificate of incorporation dated July 19, 2012 issued by Registrar of Companies, Gujarat, Dadra and Nagar Havelli
T T O, (T HIp T — 45%, A= 26%, having Corporate ldentification Number U17200GJ2012PTCO071210. Subsequentlyin Financial Year 2016-17 Mr. Vinod Mittal, Harsh Vinod Mittal
AT 275) | 0P 2] T 8 T T AT T and Yash "-ftlrm::l Mittal acquired 100% shareholding in !he Shree Shiv Shakti Cot-Fab Private Limited, Subsequently, Our Company changed its
YT & | T 31 B o T e s 328 Weaw fates name from “Shree Shiv Shakti Cot-Fab Private Limited” to "Vinod Fabtex Private Limited” vide Certificate of Incorporation pursuant to change
4T 5 0 0 T T WAL - L72900DL2009PLC341980 of name March 08, 2018 issued by Registrar of Companies, Ahmedabad, pursuant to special resolution passed in the Extra Ordinary General
: : S Uofiepa e SEE, WOW e, T-24/9, Meeting held on March 03, 2018. Subsequently, Our Company changed its name from "Vinod Fabtex Private Limited” to "Vinod Texworld Private
|Eﬁ'ﬂl ifoTer {m : uft | e e FefEae e, WIN T Limited” vide Certificate of Incorporation pursuant to change of name May 25, 2018 issued by Registrar of Companies, Ahmedabad, pursuant to
e T }5 . 7 feeeh-110044, B - +91_'11_4os4_4;64 special resolution passed in the Extra Ordinary General Meeting held on May 23, 2018. Subsequently, our Company was converted from a private
(- ] 3,527 GRliLy T, cs@eZenetworks com’ JSE: https:// e2enetworks.com/ limited company to public limited company pursuant to special resolution passed in the Extra Ordinary General Meeting held on November 05,
I mﬂﬁ”'ﬂ 16,849 i bk ) ¢ T s TRECe ' 2024 and consequently the name of our Company was changed to "Vinod Texworld Limited" pursuant to fresh certificate of incorporation dated
|7 AT 73,760 IS December 18, 2024 issued to our Company by the Registrar of Companies, Central Processing Centre having Corporate Identification Number
Il | e 13,683 AR U1 7200GJ2012PLCO71210. For details of change in name and registered office of our Company, please refer to chapter titled "Our History and
il ﬂ?‘ﬁ w1759 AT Hew! @l giad fohan sar 8 & ot (TeieE 3R wemE) fRm, 2014 % f 20 Corporate Structure” beginning on page no. 224 of this Draft Prospectus.
i “gﬁﬁﬁ Foum AL ) i 3R T 22 (0 S H A FE o Je W g e e 2) Corporate Identification Number (CIN): U17200GJ2012PLCO71210
| st 205 AT TSI | | o qror wfe S R, 2013 (* ARERE') F HR 108 SR AR 110, SR Registered Office: 185/2, Saijpur, Gopalpur, Opp. Shantl Process, Piplaj Pirana Road, Ahmedabad, Gujarat, India, 382405
| B4 oty 2ie Ffr e 3 R SV i S s Telephone No.: +91 7069030829 Website: https //vinodtexworld.com E-Mail: ho@vinodtexworld.com
e S~ 3 T 2,08 474 T e fd 3 il WM- (it éa-chir - SUCREEDIY) Company Secretary and Compliance Officer. Ms. Foram Deep Parikh,
AT & | ST, A L) FIR e TR, Faferm, 2015, R ST S S SN -2, PROMOTERS OF OUR COMPANY: MR. HARSH VINOD MITTAL, MR. YASH VINOD MITTAL
AT Fage i T el & He A g HIARE HE AT FRT IR B2 3R TSR0 AT 9RO T&A 14/2020 f&Aiw 8 AND MRS. SWETA YASH MITTAL
o ST W S TR FARG e i P i _ ‘
b skl dalla i i T, 2020, 1712020 7 15 < 2020 e o7 % e A 0T | [INTIAL PUBLIC ISSUE OF UP TO 45,56,800 EQUITY SHARES OF FACE VALUE OF 10/~ EACH OF VINOD TEXWORLD LIMITED (*VTL' OR THE
: [T R e, | ? T ‘ , O ’ ’ “COMPANY" OR THE "ISSUER") FOR CASH AT A PRICE OF RS. [«)/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF RS. [«]/- PER EQUITY
& et nlide ol . ol I HACT BRI S (Wrfeeh 9 6 TR AR o ¥ H HefHT), aRAE WO | | SHARE (THE “ISSUE PRICE™) AGGREGATING TO RS. [+] LAKHS ("THE ISSUE") OF WHICH UPTO [«] EQUITY SHARES OF FACE VALUE OF RS. 10/-
i Hadfi T gy | AL 3R fafma & (YEes S 3R TeRelaRiur sTaasRand) fafem, 2015 (‘& EACH FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF RS. [«]/- PER EQUITY SHARE AGGREGATING TO
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RS. [»] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION").
THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION LE. NET ISSUE OF [«] EQUITYSHARES OF FACE VALUE OF RS. 10/- EACH AT
A PRICE OF RS. [=]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF RS. [«]/- PER EQUITY SHARE AGGREGATING TO RS. [«] LAKHS
(THE "NET ISSUE"). THE ISSUE AND THE NET ISSUE WILL CONSTITUTE UPTO [«] AND [«] RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY

Vet e, win o A e | nkeharmaf mail.com T3 JE gHTAFEE Hefd) % SIER, 228 Aeawd fafee (‘Huet’) | HeER, 30 fader, 2025 #
| 2 o e Fefere i ——y- j ; : ’ ’ ’ SHARECAPITAL OF OUR COMPANY. FOR FURTHER DETAILS, PLEASE REFER TO SECTION TITLED “TERMS OF THE ISSUE" BEGINNING ON PAGE
' T.qﬁ*,—m R e ;ri:»L‘:r FFeTenE IUGL Mt HIA Tk TS o HILAH § Ul oh 3 A+ TSI hl TASIHIT Tearor o NO. 370 OF THIS DRAFT PROSPECTUS.
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e IR IREa e iH wi ifaew gfd divs e e % Wy Gei
STITIAHAT ol Fered THHIT IRTST o IR T o 2 71 T | Fai bl 7o
[eAfd a1 raeufd o I-aIfT YoTelt o Heaw A € b HAl enlt | Al
T 3ifafte gfea fran s © o

) frafafaa fowre wrd Saa el Tead (‘S-aifen’) & e 9 HagH se-
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This Public announcement is being made in compliance with and in accordance with Regulation 247(2) of the SEBI (ICDR) Regulations, 2018, to
infarm the public that our Company is propasing 10 undertake, subject to applicable statutory and regulatory requirements, recelpt of requisite
approvals, market condition and other considerations, to undertake initial public offering of its Equity shares of face value of Rs. 10 each pursuant
to the issue and has filed Draft Prospectus dated September 29, 2025 which has been filed with the SME Platform of NSE ("NSE Emerge™) on
September, 29,2025

In relation to above, the Draft Prospectus filed with the NSE Emerge shall be made available to the public for comments, by hosting it on the
respective websites of the Stock Exchanges i.e. www.nseindia.com, website of the Company at www.vinodtexworld.com and the websites of Lead
Manager to the issue i.e. Fast Track Finsec Private Limited at www. ftfinsec.com ("LM™).

Our Company hereby invites the members of the public to give comments on the Draft Prospectus filed with NSE Emerge with respect to disclosures
made in the Draft Prospectus, if any for a period of at least 21 days from October 01, 2025 to October 22, 2025 on or before 5:00pm. The members
of the public are requested to send a copy of their comments to NSE and/for 1o the Company Secretary and Compliance officer of our Company
and/or the LM a1 their respective addrasses e on email id of Company at ho@vinodtexworld com or at emall id of Lead Manager at vinedipog:
ftfinsec.com,

Investments in equity and equity related securities involve a degree of risk and investors should not invest any funds in the issue unless they can
afford to take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision
in the issue, For taking an investment decision, investors must rely on their own examination of our company and the issue, including the risk
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g "“”WW Einas R F 9 e R =R 3R AR | involved. The Equity shares in the issue have not been recommended or approved by SEBI, nor does SEB| guarantee the accuracy or adeguacy
Ealnit _ . : « HUA % g FRYE (SRMET: 02696789) A THUT M wI YAMIRE 3R 31 of the contents of Draft Prospectus. Specific attention of the investors is invited to “Risk Factors™ beginning on page no.35 of Draft Prospectus.
13 f"ﬁ'l';%g AT A R 04 [3ea% 2025 SR, 2026 T 30 SR, 2031 T FY @ F T 3% 27 TRATF Any decisign t::-liriuest in the Equﬂ:fy Shares described in Tﬁhe Draft Prospectus rcl?hay only be I[Inade after thefF"mspectus ::'IES been filed with the RoC
| | L o T’Wmﬁ%ﬁ ) qfffe and must be solely on the basis of such Prospectus as there may be materal changes in the Prospectus from the Dratt Prospectus.

16, | EafraTd T @ e wertan | Iepndirapuram@gmall.com 3= m ik ol ST (ST 08057900) il R For details of the main objects of our Company as contained in its Memorandum of Association, see “0Our History and certain other corporate
;"ﬂl'r HTHE] | nksharma.fes @gmail.com 319 ai., 2026 H 30 ST, 2031 T 1 ey & forg 3% T sy | matters on page no. 224 of the Draft Prospectus.

17| PN SRR TRIEHE & | Ul R0 A ST - 060007741 @) - Faen guUar, 01 SFRER, 2025 I IMd: 9:00 St (WALH.) A & Erll The liability of the members of our Company is limited, For details of the share capital, capital structure of our company, the names of the
w ¥ gl Fafm faaem | =T 06,12 2000 3R TTEAR, 30 TSR, 2025 1 WH 5:00 o (WLALE.) (I T wftaferd) signatories to the Memaorandum of Association and the number of shares of our company subseribed by them, of our cormpany, please see "Capital
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Structure” beginning on page 107 of the Draft Prospectus.
TRACK RECORD OF THE LEAD MANAGER: The BRLM associated with the |ssue has handled Thirteen {13) Public Issues in the past three years out
of which Four (4) izssue was closed below the 1ssue/ Offer Price on listing date.
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Ty R e i) Bffm, 201 s e ety ) o 2 ST, o et & oo HETH
BT i ST 07, BT fﬂalta"ﬁ"ﬂ_ﬁmﬂ#‘ﬁﬂﬂwdﬂ | | A | B D A

W FF T | BT S — : 2
1%::;1 0110, :-'n,':'i e a;mg;ﬁ F FHW TN Name of LM Total Issue in last 3 years lssue closed below IPO Price on listing
1 SRR M T, SRteyen B Sy g e | DRI o=t T JeEEE www.e2enetworks.com, T THRIES AT A Mainboard SME date
Gl TR ¥ IBBIPA-D02IPNO0125i2017-2018/10254 | TUTHY Hedr: 31,12 aLr:-‘:ﬂ Tk TR S e fafird &1 dere www.nseindia.com 3R THITsi Fast Track Finsec Private Limited ad 13 4
| -1 2, AR T, e F6 6, HEe—a, g T (aee—78 gelgH @i gewTse https://in.mpms.mufg.com/ T i 3UT=d BRI |
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Fasttrack Finsec

-| Merchant Banke

FAST TRACK FINSEC PRIVATE LIMITED
CIN: LeST191DLA OPTCZ200381
SEBI Registration Mo. INMOOODT 2500
Registered Office: Office No. V=116, 1% Floor, New Delhi House, 27,
Barakhamba Road, Mew Delhi - 110007
Tel No.; +97-17-43029809
Contact Person: Ms. Sakshi/ Mr. Sagar Kapoor

KFINTECH

“EXPERIENCE TRANSFORBMATION

KFIN TECHNOLOGIES LIMITED
CIN: L72400MH201 7PLCA44072;
SEBI Registration Mo.: INROD0000227

Registered office: 3071, The Centrium, 3rd Floor, 57, Lal Bahadur Shastri

Road, Mav Pada, Kurla {(West), Mumbai = 400070, Maharashtra
Corp. Office: Selenium Tower-8, Plat 37 & 32, Gachibowll, Financial Distriet,

MNanakramguda, Serilingampally, Hyderabad - 500 032, Telangana
5 : : Tel Ho: +91 40 6716 2222; Contact Person; Mr. M Murali Krishna
Email: vinodipo@ftfinsec.com; investar@fifinsec.com Email; vinodtex. ipo@kfintech.com; Website: www. kfintech.com

Website: www fifinsec.com Investor Grievance Email: einward ris@kfintech com

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Draft Prospectus dated
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Date: Saptamhar 30, 2025 Foram Deep Parikh

ONE GAN
POSSESS

Vinod Texworld Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market condition and other
considerations, to undertake initial public issue of its Equity shares and has filed the Draft Prospectus dated September 29, 2025 with Stock exchange
The Draft Prospectus shall be available on the website of the Stock Exchange ie. MSE at hitps.fYwenw nseindia.com/, website of the Company at wWaw,
vinodtexworkd com and the websites of Lead Manager to the issue e, Fast Track Finsec Private Limited at wenw fifingec com. Potential Investors should note
that investment in equity shares involves a high degree of risk and for details relating to such risks, please see the section titled "Risk Factors™ on page no. 35
of the Draft Prospectus. Potential investors should not rely on the Draft Prospectus filed with the Stock exchanges for making any investment decislon, and
should instead rely on the Prospectus, for making investment decision.

The Equity shares have not been and will not be registered under the U.S. Securities Act of 1933 (the "US Securities Act’) or any state securities law in United
States, and unless so registered, and may not be offered or sold within the United States, except pursuant ta an exemption from, or in a fransaction not subject
to the registration requirements of the U.5. Securities Act and applicable UL.5. state securities laws.

This announcement has been prepared for publication in India and may not be refeased in the United States. This anncuncement does not constitute an offer
of securities for sale in any jurisdiction, including the Linited States and any securities described in this announcement may not be offered or sold in the United
States absent registration under the U5, Securities Act of 1933, a5 amended or an exemption from registration. Any public offering of securities to be made

KNOWLEDGE

v Wed % SMRIGER i the United States will be made by means of a prospectus that may be obtained from the Company and that will contain detailed information about the
428 3  fafuze & foro Company and management, as well as financial statements. There will be no public offerings of the Equity shares in the United States.
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